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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi - 110 066.
Principal Bench, New Delhi

COURT NO. 1
Excise Appeal No. 805 of 2009

[Arising out of the Order-in-Original No. 29/Ldh/08 dated
06/01/2009 passed by The Commissioner of Central Excise,
Ludhiana.]

For Approval and signature :

Hon’ble Justice R.M.S. Khandeparkar, President
Hon’ble Shri Rakesh Kumar, Member (Technical)
1. Whether Press Reporters may be allowed to see : 70’3

the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of : r(D
the CESTAT (Procedure) Rules, 1982 for r
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair : So—
copy of the order?

4.  Whether order is to be circulated to the : ‘V\~
Department Authorities?

M/s Garg Industries Ltd. Appeilants
Versus

CCE, Ludhiana Respondent

Appearance

None - for the appellants.

Shri B.K. Singh, Authorized Representative (Jt. CDR) - for the
Respondent.

CORAM : Hon’ble Justice R.M.S. Khandeparkar, President
Hon'ble Shri Rakesh Kumar, Member (Technical)

DATE OF HEARING :27/11/2009.
DATE OF DECISION : 27/11/2009.
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Per. Justice R.M.S. Khandeparkar :-

None present for the appellants. Shri B.K. Singh, Jt. CDR
present for the respondent. Records do not disclose compliance
of order dated 22" July 2009 passed in stay application No. 797
of 2009. When the matter had come up for filing compliance on
25" September 2009, nobody had appeared nor anything
reported in relation to the progress in the matter of writ-petition
stated to have been filed in the Hon'ble Punjab & Haryana High
Court by the appellants. There is nothing on record to disclose
any stay having been granted by Hon'ble Punjab & Haryana High
Court to the order passed in the stay application by this Tribunal.
On the last occasion, it was observed that appeal will have to be
dismissed for failure on the part of the appellants to comply with
the order regarding pre-deposit. However, opportunity was given
to the appellants to satisfy the Tribunal against passing such
order and, therefore, the matter was fixed for hearing today. As
none had appeared nor anything placed on record disclosing
compliance of the requirement of pre-deposit or to disclose as to
why the appeal should not be dismissed, consequences
contemplated under statutory provisions are bound to follow and

therefore, the appeal is dismissed.

(Justice R.M.S. Khandeparkar)
President

(Rakesh Kumar)
Member (Technical)
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